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IN THE CENTRAL ADMINISTRHHVE TRIBUNAL: HYDERABAD BENCH -
AT HYDERABAJ. '

DA, 283/96,
. Date of order:11-3-1996,
' Betweens-
K,S,Somayajulu ves o applicant,
and
1. The Post HMaster General,Vijayawada Region,
Vij ayawada.

2. The Chief Post Master Generul,¥i$ﬁxmxdxx
Dak Sadan, Abids,Hyderabad,

3. Union of India, rep,by the Directo::
General, Department of Posts,New Delhi,

Res pondent Se

*e
Counsel for the Applicant: Mr,X,Venkateswara Rao

~ Counsel for the RespondentssMr, V,Bheemanna,CG5C,

HON'BLE MR,JUSTICE M.G,CHOWDHARY,VICE CHAIRMAN

HON *BLE SHRI H.RAJENDRA PRASAD ,MEMBER( ADMN)




0.A.NO.283/96

JUDGEMENT

Dt. 11.3.96

(AS PER HON'BLE SHRI H.RAJENDRA PRASAD, MEMBER (ADMN.)

Heard Shri K.Venkateswara Rao, learned counsel
for the applicant, and shri V.Bhimanna, learned standing

counsel for the respondents.

2. The applicant, who belongs to HSG-I, 1is at
present officiating as Senior Post Master in Vijayawada
HPO. ﬁe is to retire on superannuation in less than a
year. His apprehension is that the leave vacancy against

which he is now officiating as Sr. Post Master may come

to an end prior to his ensuing retirement, thereby

resulting in a situation where he might be -reverted from
the post of Sr. Post Master to his original position in

HSG-1I.

3. In this application, the applicant has
challenged g recent amendment to the existing rules for
promotion to PSS Grp. 'B', wherein the proportion of
promotions has been reduced from 10% to 6%, subject to
passing of certain departmental competitive examination,
insofar as they apply to the General Line officials, as
against Inspectors and Assistant Superintendents who are
not required to pass any such examination and whose
proportion of promoticns has gone up qonsequently, as a

result of the said amendment.

4. We are not inclined to interfere with the issue
of amendment to the rules since they have been made by a

competent authority under proper provisions of rules. We



have neither any desire nor do we find_any justification
in 1interfering in the valid exercise of powers by a
. competent authority. However, considering the
apprehensions entertained by the applicant, the OA is
disposed of with a direction that, \subject to
administrative exigencies and feasibility; efforts may be
made by the respondénts to ensure that the applicant is
not needlessly reverted from the poéition of Sr. Post

Master or an equivalent post, to a lower post Until his

superannuation.

5. ‘ Thus, the OA 1is disposed of at the admission

W{W.

stage. No costs.

o

(H.RAJE (M.G.éHAUDHARI)

MEMBER VICE CHAIRMAN
‘3 Dated: 1lth March, 1996 % /’mﬁl
li : : Open court dictation - Dy.Reglstrar(Judl)
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copy_to:=

1., The Post Masﬁer General, Vijayawada Region,
. Vijayawada. '

2

3.

4,

. Se.

6.

The Chlief Post Master General,nak Sedan,
Abids,!-lyderabad.

Union of India, rep.by the Director General,
Department of Posts,New Delhi,

One oopy to Mr.K.Venkateswara Rao,Advocate,
CAT,Hyd,

One copy to Mr, V. Bheemanna, Add 1, CGSC, CAT  Hyd,
CAT, Hyd.

One spare cODYe
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IN THE CENTRAIL ‘DMINISTRAPIVE TRIBUNAL .
HYLERABALD BENCH AT HYDERABAD

. g @AM¢A47,

THE HON BLE MR.JUSTICE VENEELADRI RAQ
VICE CnAIRAAN '

b . 7@%{&7’
~THE HON'BLE Mél R-mﬁa;‘;ﬁe—a‘b«&)

-3 S
Dated: ' -7 .1996 _

. . QeBER/JUIGMENT
N

M.A/R.A./C. 2, No.

T
0.a.No. ,;L,f@
T.a.No. . ,_f.hL.p No, ‘L
Adhitted ang Interim directioﬁs
issyped,.
All ed.

M/
Dlsposed ~f with dlrecta.ons R//ZC’ péf
-Dismissed. - ﬁ‘?{w%\&v Mf@
Dismdssed as withdrawn,

:Dismis ed for default,

:- Orde redxke jected.
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DATE OF ORDER : 08-11-1996

Between :-
K.S.Somayajulul

e Applicant
And :

1. The Post Master Genmeral, Vijayawada Region,
Vi jeyauwada.

2. The Chief Post Master General, Dak Sadan,
Abids, Hyderabad. '

J. Union of India, rep. bg the Director
General, Departmentof Posts, New Delhi.

«+»+ Respondents

Counsel for the Applicant : Shri K.Venkatesshwar Rao

Counsel for the'Respondents : Shri V.Bhimanna, Addl.CGSC

CORAM:

THE HOM'BLE JUSTICE SHRI M.G.CHAUDHARI :  VICE=CHAIRMAN
THE HON'BLE SHRI R.RANGARAJAN :  MEMBER (A)

(Order per Hon'ble Justice Shri M.G.Chaudhari, UC) .

The original order in DA 283/96 had left it to the dis=
cretion of thé respondants to consider if reversion can be avoided.
There is no question of its implementation being enforced by d::)
positive act. From para=-3 of the m.A.-it iaclear that t he appli-

cant had been reverted and again posted as Senior Post Master

Prom 15-7-96, The M.A. was filed on 1.11,96. It is clear as such



-, ' -2 -
that since 15-7-96 he is uorkiﬁg as Senior Post Master. Thersfore
no question of implementation of the order afjises. The lear ned
counsel for the applicant oraily submits that aé on today the appli-
cant is not holding the post of Senior Post Master. UWe do not.
know under uhat_ngrcumstances it is so and going'by the statement
in the M.A. ue see no case for directions to be issued. M.A. dis-

posed of with no order therean,

2 No costs.

(R ,RANGARAJAN) ' (M. G.CHAUDHARI)
Membar (A) Vice=Chairman

in Open Court.

- | %}wﬂf s
s : Dated: 8th November, 1996, ' P A

) A Soatdr T _AHMNELRELa 222 Qﬁ-fﬂj_/‘:( = &

R L ' Dictated Royelien Dee.
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M.A. 984/96
0.A.283/96.
To
1. The Postmaster Ceneral, VijayawadakRegion,
Vijayawada. :

5. The Chief Postmaster General,
Dak Sadan, Abids, Hyderabad.,

3, The Director Ceneral, Dept.of FPosts,
Unionof India, New relhi.

4, one copy to Mr.K.Venkateswar Rao, hdvocate, CAl.Hyd.
5, Oone copy to Library, CAT.hHyd.
6. One copysto Mr.V.pghimanna, AGGL.CGSC.CAT.Hyd .

7. On€ spare CoOLYe
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IN THE CENTRAL ADMINISTRARIVE TRIBWMNAL

HYDERABAD BENCH ATHYDERABAD ™' .

THE HON'BLE MR.JUSTICE M.G.CHAUDHLRI .
VICE~CHAIRMAN

AND

etg&}%kﬂajha.

THE HON'BLE MK .HRAFENDRA—REBASLD:M(A) .

Dated: @ - |} -1996

ORDER / JULGHENT

mw&mﬁﬁvm;QEuhé

in

al, -

0.4 .No,- LR
T.A.NO. (Wap.
Admitted andg Interim_rﬁrECt&dns

Issuen.

Allowed.

' Disposed of with directibn;

Dismigseq
fDism'ssed_as withdrawn.

Dism ssed,fér Pefault.
‘Ordefed/Re jected.
‘-Nq.order as to costs.
-;:gw NATHAS dfamﬂ
Central Administrative Tribunal

Smer |DESPATCH |
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